[Authorised English Translation]

HARYANA GOVERNMENT
FOREST DEPARTMENT
Notification
The 29" April, 2004,

No. S.O. 43/C.A./16/1927/S.20/2004 -- Whereas a declaration under sub-section (1)
of section 4 of the Indian Forest Act, 1927 (Act 16 of 1927), to constitute the land
specified in the Schedule given below as a reserved forest has been issued, - vide
Haryana Government, Forest Department notification No. S.0.130/C.A.16/27/S.4/88,
dated the 30" September, 1998;

And whereas the provisions of clause (c) of sub-section (1) of section 20 of
Indian Forest Act, 1927 (16 of 1927), have been compiled with;

Now, therefore, in exercise of the powers conferred by sub section (1) of
section 20 of the Indian Forest Act, 1927 (16 of 1927), and all other powers enabling
him in this behalf, the Governor of Haryana hereby specifies, according to the
boundary-marks (Pillars) errected on the ground and map kept in the office of the
Deputy Commissioner, Mohindergarh at Narnaul, the limits of the Forest shown in the
Schedule given below to be reserved and declares the same to be reserved with effect
from the date of publication of the notification in the official Gaette.

SCHEDULE
Distirct Tehsil ~ Name  Description of field Areas in Acres Place where the
ofthe Rect. No KilaNo. Acre Kanal Marla  plan may be
village inspected.
with
hadbast
No.
1 2 3 4 5 6 7
M.garh M.garh Dulana 2  8,9,12, 13, 14, 20 3 13 Inthe Office of
H.B. 17,18, 19/1, the Deputy
No. 77 23/2, 24. Commissioner,
Mohindergarh
6 13,18, 22,23 at Narnaul and
the Divisional
10 4,56/1,7 Forest Officer,
Mohindergarh.
17 2,3,8,13,18
21 13/2,18/2
D.S. DHESI,

Secretary to Government, Haryana
Forest Department

16



